IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD.

* K *

: 19,1.94

DA, 12/94 ‘ Dt. of Dacisian

T. Narasimlu es Applicant,

\s.

1. The Sub Divisional Officer,
Telecommunication,
Kamareddy.

2. The Telecom District Enginegr,
Nizamabad,

3. The Chief Genesral Mapager,
Telecommunications, Doorsanchap

Bnavan, Hydarabad. +«+ Respondents.

*

-

Counsel for the Applicant

Mr. K.Venkateshuara Rao

Counsel for the Respondents : mr., K.v. rnagneve nsuoay,
' Addl. CGSC

CORAM:

THE HUN;SLE SHRI A.B, GORTHI MEMBER ( ADMN. )

(T3

THE HON*BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JuDL.)

..2



BA, 12/94 ' Dt. of Decision : '19.1.94

ORDER

! As per Hon'ble Shri A.B. Gorthi, Member (Admn.) |

The applicant statas that he worked as a
Caébal Mazdoor in the Telscom Division, Nizamaebad '
undaer Sub Divisional Q0Officer, Talecommunication;
Kamarsddy .fFrom 16.,12.1983 to 1.11.1984 and again
prom 1,7.1887 to 39.4.1988. He was diaengégad P;dm
service with sfrget from 1.5.1988. By means of this
application,lﬁa prays fpor & direction to the raSp;ndentp

to reengage him as Casual Mazdoor in terms of the.

extant instructions governing the subject.

-2 Mr. K& Venkateshwara Rao learned counsel

for the applicant statesz£hat in compliance with
tﬁe judgement in Bﬂ% No. 367/88 and batch cagas
dgcidea on 27.3,1991, the Chiaf Geperal Nanager,"
Telecom, Hyderabad issued instructions on 21.10.1991.
Accordingly the following action was requira4to be

taken.

L =

@) to prepars the ssniaritx‘of Casuai Mazdoors
aslper-the various instructions issued by the
Department of Telecom., Naw Delhi, conPer
temporary status and to re-engage them in
apcordance with the seniority subject to the
availability of werk and also to extend such

other benefits taking into consideration the

judgement of the Supreme Court..

e o | o3
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‘. ii) the above benePits must elsc he extended to
the Casual Mazdoor who were gngaged after
30.3.85 in accordance with the decision af
the Supreme Court in'Ram'Gupal & Utheré-ué *\%
Union of India & Others in W,0.{C) No.1280/89,

iii) condone the breaks in sarvice in accordﬁnca
with D.G. P&T Circular No. 28=11/77~5R/STN
dt. 10.10.80 and such other instructions issued

from time to time by the Department of Telecom.

iv) consider to ra-engage casual mazdoors hbelonging
to SC/ST community in preference to O0.C. |
candidates in accordance with the Rule of
Reservation,

3, Cn 30,7.92 the applicant pepresented to the

Telecom District Enginesr, Nizamabad requaesting that he -
ve caken back into seprvice.

4, As similar mattgps have already been disposed

of by this Tribunal, this DA is also disposed of with a
direction to the TelacomE?istrict Enginegr, Nizamabaé to
'coqpidér and dispose of the representa£ien of the applicant
dt. 30.7.1992, keeping in view the directions issued'ﬁy
this Tribunal in the afore-said judgement gt. 27.3.91.

The rsspondents shall‘csmply with tﬁis direction uith;n

& pariod of 3 months prom the dats of communication of

'4% ' | .;4




.

the
this ordsr. Should(Z:}applicant feel aggrieved

by  the final order passed by the respondsnts in
his ¢ase, he will be at liberty to proceed in the

mattgp in apcordance with lav.

(T. CHANDRASEKHARA REDDY (A.8. GORTMI)

MEMBER (JuDL.) ' MEMBER (ADMN., )

»
Ty

Dated : The 19th January 94.
{Dictated in Open Court)

spr D

Copy to:-

¥

AR A T

1. The Sub Divisional Officer, Telecommunications, Kamareddy.,
2, The Telecom District Engineer, Nizamabad,

3. The Chief General Manager, Telecommunieaﬁions, Dogrsanchar
Bhavan, Hyderabad, '

4, One copy to Sri. K.Uenkateshuara Rao, advocate, CAT, Hyd/
5¢ Ons copy to Sri. N.V.,Raghava Reddy, Addl. CGSC, CAT, Hyd. -’
6. One copy to Library, CAT, Hyd.

7. One spare copy.

Rsm/=
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/ : IN THE CEETRAL.pramycy : HYDERAEBAT

THE HOR'BLE Mg, JUSTICE V.NJ:.:..LADRI RAO
VICE-—CHAInMAN

AND
THE HOW'BLE MR B.¢B,GORTHT . sMEMBER(A) .
AND

I

THE HON'BLE MR.T » CHANDRASEKHAR. REDDY
MEMBER (\J)
AN,

THE HON'BLE Pm.R.LGAMJM $MEMBER(a) '

| | Da.tedg [C?i;/f/_lggé[ ; i -y

~ORDER/JUDGMENT 1 —e

-

WRWH—NM, o
. dr~
0.A.No, /2/?17 e

T.A.No. - ' (__w..P.. )
e o~ ) ' _\\

Ad tted and Interlm directions
isshed,

Allowed.
‘—Tisposed of with directions.

sed as withdrawn.'
sed for defbult,
‘ed/Ordered

. . f’TﬁT?ﬁgg; as to costs. %{%i




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

- o ---——--u--n---n-

W W —---—----q-—-b——--—-

DATE OF OROER __:__6-9-96

L I T = ]

*

fid ,Ghouse
see Applicant
And

1. K.K.Parakalam
General Manager,
I.G.Mint, Hyderabad,

2, Ahluuvalia, IAS,
Secretary,
Ministry of Flnance.
Union of India,
New Delhi.

«+s Respondents

Counsel for the Applicant : [MY/siS.Tripura Sundari

Counsel for the Rsspondents : Sri V.Bhimanna, CGSC

-—— - -

CORAM 3

THE HON'BLE JUSTICE SHRI M.G.CHAWIHARI : VICE-CHAIRMAN é”’ -

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (A)

* e 2.
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®

Orel (Orders per Hon'ble Justice Sri M.G.Chaudhari,
Vice-Chairman).

Mr.Y.N.Srivatsav for applicant. Mr,N.R.Devaraj for

the respondents. The learned counsel for the applicant

order and @ nsicnary Bnd monetory benefits have bsen given
to the applicent. Hs therefore do not wish to press the

petition, The petition is accordingly dismissed as infruc-

tupus, No costs.

(H.RA JENRASAD)' (M. G.CHAUDHARI)
Mambar_{A) Vice-Chairman ;
R !
-..,_‘_\_H‘-, ' .
Dated:_6th_September, 1996, ﬁ“”’[‘?%x»n,

Dictated in Open Court, D“?‘j—;\ Q:»AMJ\LD cc

avl/
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THE HON'BLE MR.JUSHIEEM.G.CHAUDHARI
o VICE~CHAIRMAN

AND' /

THE HON'BLE MK.H.RAJENDRA PRASAD:M(A)

Dated: b“(j -199s

ORBEF/ JULGMENT

: M..-?.éﬁa:a—.-/c.z‘..’ NO. 1%{“\6

in
C.A.No. . \’5! a A

t
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¢d of with directions

Dismissed o .

Dismigsed as withdrawn. '
Dismifssed for Default.

Ordeged/Re jected.
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